MINUTES OF NORMS COMMITTEE (NC-7) OF
PLASTIC & RUBBER PRODUCTS’
MEETING NO.12/AM20
(HELD ON 20.11.2019)
UNDER THE CHAIRMANSHIP OF
SHRI VIJAY KUMAR, ADDL. DGFT

Mecting No. 12/87-NC-7/2019 of NORMS COMMITTEE (NC-7) dealing
with ‘Chapter 39 2!md 40 of ITC (HS) Code’ held on 20.11.2019, under the
Chairmanship of Shri Vijay Kumar, Addl. DGFT, Directorate General of
Foreign Trade, Department of Commerce, Udyog Bhawan, New Delhi-110011.
Following attended the Mceting:

) Shri Nand Lal, Consultant, DIPP

2) Shri Shaish Kumar, Technical Expert (Consultant), DGFT
3) Shri D.N. Mathur, Technical Expert (Consultant), DGET
4) Shri Q.P. Sharma, Consultant, 1)/o C&PC

5) Shri Dilip Kumar, DDG

6) Shri.Ashok Chander Bhatt, ¥TDO

Following are the decisions of the Norms Committee after deliberation
and RA concerned shall take consequential action as per Foreign Trade
Policy/Procedures: :

The Committee approved the minutes of Norms Committee -VII Meeting
No. 10 dated 09.10.2019 since uploaded on DGFT website.

: MANUAL CASES
“Case No. A-118  |MUs STYLO HQ F. No. 01/87/050/ [ Status:
TABLEWARES 00034/AMI9/DES-VII  [Rejected

NC N() 12/AM20
Ddltd 2() 1] 2019

Adv, Lic. No. and Date

241{)042292 dt.13.10.2017

RA F. No.
24/24/(}4()/0()0()1//\\4 18

=1
|
|
|

Subject: Enhanccmcnl‘ in the quantity of Tmport Item allowed by NC against Advance
Authorization No. 2410042292 dt. 13.10.2017.

Decision:

1

The Committee considered the casc as per agenda and noted that the firm was

granted Personal Hearing. However, neither the firm attended the Personal Hearing nor sent
any intimation in this regard. Thercfore, commitice decided 1o rejéet the reguest of the firm.

A-119

j Case No. A.

i

- \/I/s K.mam I dle

Industries Pvt, L.{d.,
(EOU)

HQ F. No. (11/87!162/
00003/AMI19/DES-VI

Status:
Deferred
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NC No.:12/AM20 o ~
Dated: 20.11.2019 '

-

Subject: Request for Fixation of Standard Input-Output Norms (SION).

Decision: The commitice considered the case as per agenda and decided to defer the matier for
cxamination of the case by DPIT

Case No. A-120) M/s Pavaman Poly HQ F. No. 01/87/050/0019¢/  (|Status:

‘ Products Pyt Lid. AMIY/DES-VII Approved
NC No.:12/AM20  [Adv. Lic. No. and Date RA F. No.

Dated: 20.11.2019 07101104511)1:23.09.2016)[07/24/040/00203/AM 17

Subjeet: Fixation of norms in respect of Advance Authorization No. 071011 0451 Dated:
23.09.2016.

Decision : : Based on the cxamination of the case of firm by Technicat Expert (Consultant {SK}) in
Filc No. 01/87/050/001 90/AM19, the Committee decided to ratify the license as under:-

EXPORT IT1EM QUANI Y IMPORT ITEM QUANITY
Cast : PREPOLYMER 950Kg i
3 Solyurethane 4238Kg (ISOCYANATE COMPQUND) {
arts , !
POLYOL (MDI POLYOL 3400Kg !
‘ CURATIVE COMPONENT)
CHAIN EXTENDER 100Kg

{DIPRANE CURATIVE)
RA may take consequential action as per Policy / Procedures

—_

Casc No. A-121 M/s chfor Compounding ||HQ F. No. 01/87/050/ Status:
(India) Pvt Ltd. 00932/AMI19/DES-VII Deferred

NC No.:12/AM20 |[Adv. 1 ,u, No. and Date RA F. No.
Dated: 20.11.2019 051()4()6340 D1:08.05.2018 [|05/24/040/00060/AM 19

Subject: Fixation of norms as'per amended sheet in respect of Advance Authorization

No. 0510406340
Dated: 08.05.2018.

Deeision @ The committee considered the case as per agenda and decided to defer the matter Tor
cxamination of the casc by DPIT

Casc No. A-122 ':ﬁls Acron Composite Pvi, HQ F. No. 01/87/050/ Status:
Ltd. 00311/AM14/DES-VI1 {|Approved

NC No.:12/AM20  [[Adv. Lic. No. and Date RA F. No.
Dated: 20.11.2019 |[No. 0810125073 D1:25.09.2013 {[08/24/040/00271/AM 14
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Subject: Fixation of norms in respect of Advance Authorization No. 0810125073,
Dated: 25.09.2013.

Decision: The comimitice considered the request of the firm and decided to adopt following
norms :

EXPORT ITIEM QUANITY IMPORT ITEM QUANITY

i;iigggg.mow}mﬂ) 20000K E-GLASS DIRECT 1.03.Kg/Kg content in
- 5 | ROVING 2400TEX-386T Export Product

RA may take conscquential action as per Policy / Procedures

Casc No. A-123 M/s Tinna Rubber and HQ F. No. 01/87/050/ Status:
' Infrastructure Lid. 00397/AMIB/DES-VII Approved

NC No.:12Z/AM20  fAdv., Lic. No. and Datc|[RA F, No.

Dated: 20.11.2019 [[0510404339 D1:18.10.2017 |05/24/040/00305/AM18

Subject: Fixation of norms in respect of Advance Authorization No. 0510404339
Idated: 18.10.2017.

Decision: The commntcc considered the request of the firm and decided to ratify the license
as under subjeet to 1hc condition that firm will provide approval of Ministry of LEnvironment
and Forcsts to RA;

EXPORT ITIEM QUANITY IMPORT IT1:M QUANITY
CRUMB RUBBER RADIAL ~ BUS/TRUCK  TYRE
POWDER 5000MT | SCRAP{OLD AND USED} CUT IN | S600MT
2/3PCS/SHREDDED

RA may take conscquential action as per Policy / Procedures

Case No. A-124 Vee Kay Vikram & Co.LLP [|HQ ¥. No. 01/87/050/ Status:
00240/AM17/DES-VII Deferred

NC No.:12/AM20  {[Adv. Lic. No. and Datcl|RA F. No.
Dated: 20.11.2019 {[0810136213 13t:07.10.2015 08/24/040/00215/AM16

Subject: Fixation of norms in respect of Advance Authorization No. 0810136213
Dated: 07.10.2015.

Decision: The Commitice considered the casce as per agenda and decided (o issuc deficiency letter to
the autherization holder for submission of the following information and deferred the casc:-

a) Dectails of indigenous inputs along with their weight

Case No. A-125 Vee Kay Vikram & Co.L L1 ‘—- ) 1. N V1/87 _—-__I_”_“ o

HQ ¥, \u (11/87/(15()/ Status:
()(I{)36IA\’I]8/ DES-VII Pceferred

NC No:127AM20 |Ady. Lic. No. and l)dlc“RA ¥. No. | |
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Subjeet: Fixation of norms in respect of Advance Authorization No. 0810139681
Dated: 08.02.2017.

Decision: The Committee considered the case as per agenda and decided to issue deficiency letter to
the authorization holder for submission of the following information and deferred the case:-

a) Dectails of indigenous inputs along with their weight

Case No. A-126  {Vee Kay Vikram & Co.LLP

t

HQ ¥. No. 01/87/050/ Status:
00233/AM17/ DES-VII  ([Deferred
RA F. No.
()8/24/{)4(}/0(){)66//\\417

NC No.:12/AM20 [Adv. Lic. No. and Date
Dated: 20.11.2019  [0810138479 Dt:12.08.2016

Subject: Fixation of norms in respect of Advance Authorization No. 0810138479
Dated: 12.08.2016.

Decision: The Commitice considered the case as per agenda and decided to issuc deficiency letter to
the authorization holder for submission of the following information and deferred the casc:-

a) Dectails of indigendus inputs along with their weight

Case No. A-127 M/s R.R. Kabel Litd HQ F. No. 01/87/050/ Status:
00296/AMI18/DES-VII Deferred

NC No.:12/AM20 ||Adv. Lie. No. and  Date||[RA F. No.
Dated:; 20.11.2019 (_)31(381494] D:31.07.2017 03/95/040/00917/AM17

Subject: Fixation of norms in respect of Advance Authorization No. 0310814941
Dated: 31.07.2017.

Decision: The Committée considered the case as per agenda and decided 1o issuc deficieney letter to
the authorization holder for submission of the following information and deferred the casc:-

a) Details, of indigenous inputs along with their weight

Casc No. A-128 M/s Minda TG Rubber Pvt. [HQ F, No. 01/87/050/ Status:
Ltid 00164/AM19/DES-VII Deferred

NC No.:12/AM20 . Adv. Lic. No. and Daie|RA E. No.
Dated: 20.11.2019 [0510406014 11:28.03.2018 05/24/040/00642/AM18

Subject: Fixation of norms in respect of Advance Authorization No, $310406014
Dated: 28.03.2018.

Decision:  The commitice considered the case as per agenda and decided to defer the matter for
examination of the case by DPIIT

/ SOOI KUMAR
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Case No. A-129 M/s SI Group India Pvtltd ||HQ F. No. 01/87/050/ Status:
00131/AMI18/DES-VII Approved

NC No.:12/AM20  ||[Adv. Lic. No. and Datcj[RA F. No.
Dated: 20.11.2019 |[0310811030 D1:08.02.2017 03/95/040/00862/ANL17

Subject: Fixation of norms in respect of Advance Authorization No. 0310811030
Dated: 08.02.2017.

Decision : : Bascd on the cxamination of the case of firm by Technical Expert (Consultant {DNM})
in File No. 01/87/050/00131/AM 18, the Commiitee decided to adopt following norms:-

EXPORT ITIEM QUANITY IMPORT I'TEM QUANITY
Phenolic Tackifier Resin 1MT | Phenol 0.445MT
Dl-Isobutylene 0.527MT

RA may takc conscquenfial action as per Policy / Procedures

Casc No. A-130 M/s Punc Mctagraph HQ F. No. 01/87/050/ Status:
000S1/AMI7/DES-VII Deferred

NC No.:12/AM20  ||Adv. Lic. No. and Datc||RA F. No.
Dated: 20.11.2019 |[3110066027 Dt:03.03.2016 31/83/040/00159/AM16

Subject: Fixation of norms in respect of Advanee Authorization No. 3110066027
Dated:03.03.2016.

Decision: The Committee considered the casc as per agenda and decided to issuc deficiency letter to
the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, percentage composition (by weight) of the products to be
cxported.

¢

b) Detailed manufacturing process along with technical justification for wastages claimed at cach stage
and cach of the malerials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed (o be imported.

d) Whether the scrap gencrated in the process is being reuscd or not. If not the technical justification for
its non-usc may be furnished. 1f the scrap is being sold, the sale valuc/commercial value may he
indicated.

¢) Material balance indicating calculative statemeni of the requirement of cach of item for manufacture
of cach of cxport product

f) Net weight of Export Item indicating perceniage net content on weight basis of each inpul
g) Weight of cach input

h} Commercial Valuc of wastage

Case No. A-131 M/s Expanded Polymer HQ ¥. No. 01/87/050/ Status:
Systems Pvt.Ltd 00054/AM19/DES-VII Deferred

NC No.:12/AM20 JlAdv. Lic. No. ‘and  Date[RA F. No.
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Dated: 20.11.2019 ”()3]0818673 ‘l)l':23.ilrl.2()18 “I)3/94/(}40/()U81SIAM]8 ”

Subject: Fixation of norms in respect of Advanee Authorization No. 0310818673
Dated: 23.01.2018, '

Decision: The commitice considered the request of the firm and noled that in the Import Tiem
Dichloroflurocthane {HCFC 141b}, HCFC 141b is an Ozone Depleting Substance. Therefore,
commitice decided that fum may clarify whether they have taken permission as per Policy
Circular No.52 dated 06.01.2009 in this regard and deferred the casc.

Case No. A-132 M/s Expanded Polymer HQ ¥. No. 01/87/050/ Status:
Systems Pvt.l.td (Q00B3/AMIYDES-VII Deferred

NCNo:12/AM20  [Adv. Lie. No. and Date|RAF.No.
Dated: 20.11.2019 (0310819146 Dt:14.02.2018  [03/94/040/00747/AM18

Subject: Fixation of norms in respect of Advance Authorization No. 0310819146

Dated: 14.02.2018.
Decision: The committee considered the request of the firm and noted that in the Import Item
Dichloroflurocthanc {HCFC 141b}, HCFC 141b is an Ozone Deplcting Substance. Thercfore,
committce decided that firm may clarify whether they have taken permission as per Policy
Circular No.52 dated 06.01.2009 in this regard and deferred the casc.

Case No. A-133_ ||mis Expanded Polymer HQ F. No. 01/87/050/ Status:
Systems Pvi.Lid 00055/AM19/DES-VII Deferred

NC No.:12/AM20  [[Adv. Lic. No. and Date|RA F. No.
Dated: 20.11.2019 (0310818669 1Dt:23.01.2018 03/94/040/00819/AM 18

Subject: Fixation of norms in respect of Advanee Authorization No. 0310818669
Dated:23.01.2018. '

Decision: The commitiec considered the request of the [irm and noeted that in the Import Item

Dichioroflurocthane {HCFC 141b}, HCFC 141b is an Ozone Depleting Substance. Therefore,

commillee decided that firm may clarify whether they have taken permission as per Policy

Circular No.52 dated 06.01.2009 in this repard and deferred the casc.

Case No. A-134 M/s Punc Metagraph HQ F. No. 01/87/050/ Status:
00001/AM16/DES-VII | Deferred

NC No.:12/AM20 ' |Adv. Lie. No. and Date/|RA F. No.
Dated: 20.11.2019 (3110065375 Dt:06.04.2015 31/83/040/00258/AM15

Subject: Fixation of norms in respect of Advance Authorization No. 3110065375
Dated:06.04.20135,

Decision: The Committee considered the case as per agenda and decided issuc deficiency letter to the
authorization holder for submission of the following information and deferred the case:-
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a) Technical descriptionsi/specifications, percentage composition (by weight) of the products to be

cxported.

b) Detailed manufacturing process along with technical justification lor wastages claimed at cach stape

and cach of thc maicrials required in the manufacturing process.

¢) Chemical name, Tcchnical specifications of items proposcd to be imported.

d} Whether the scrap gencrated in the process is being reused or tiot. If not the technical justification for
its non-usc may be furnished. If the scrap is being sold, the sale value/commercial value may be

indicated.

c) Material balance indicating calculative statement of the requirement of cach of itein for manufacture

of each of export product

) Net weight of Export Item indicating percentage net content on weight basis of cach input

g) Weight of each input

h) Commercial Value of wastage

Case No. A-135

M/s Multi Colour Packs

HQ F. No. 01/87/050/
00635/AMI19/DES-VII

NC No.:12/AM20)
Dated: 20.11.2019

Adv. Lic. No. and
0310825185 D1:22.11.218

Datc

RA F. No.

Status:
Approved

03/95/040/00840/AM 19

Subject:

Decision: The committee considered the request of the firm and decided to adopt following

Request for review of Norms Committee deeision.

norms :
EXPORT ITEM QUANITY IMPORT ITIEM QUANITY
93334Kg
Plastics Insulated
Thermowares - Casserolcs,
Ice Packs, Lunch Packs, Relevant Polymer | 1.05Kg/Ky  cotent in
Waltcr  Jugs,Water  Bottles, namely Polypropylenc | Export Product
Hot and Cold Insulated

Flasks, Cups, Mugs, Gifis of
all Sizes

Relevant Staintess Stecl
Shects/Coils namely
Non Magnetic S Coils
(AIST 201X Thickness
0.22-0.3] mm}

1.20Kg/Kg content in
Iixport Product

RA may take consequential action as per Policy / Procedures

ONLINE CASES

Casc No.:30/25/87-
ALC1/2018

'Party Name: STERA
ENGINEFRING INDIA
PRIVATE LIMITED

Mect No/D

20.11.2019

ALCI2019

a[c:12/87-_- --.Stalus:

Deferred

IIQlllc

[RLA File
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[01/87/050/01227/AM 19/ {:04/24/040/00100/AM 167

[24.07.2015 {

b} Commercial value of wastage so obtained

Decision : The Commitice considercd the case as per agenda and decided issue deficicney letter to
the authorization holder for submission of the following information and deferred the casc:-

a} lixact Drawing of cach Export Item and justification of punching wastage for cach cxport item

L]

Case No.:337/24/87- Party Name: SHAKTI Meet NofMate: 12/87- Status:

ALC1/2018 ECOGREEN ALCL/2019 Rejeeted
20.11.2019

1Q File RIA Filc [l-ic.No/Datc:0610038207

:01/87/050/01143/AM19/- :06/24/040/00023/AM 16/ [25.08.2015

decided to reject the casc.

Decision : The commitice noted that a DL was issued to firm on 23.08.2019, which was followed
by a reminder on 09.10.2019. However, firm has not replicd to the DL. Therefore, committee

Status:

despiic reminder. Therefore, committee decided to remind the RA as well as firm by cmail and
deferred the case

——— s

Case No.:27/25/87- Party Name: SRF LIMITED  IMcet NofDate:; 12/87- l

ALC1/2018 [ALC172019 Deferred |
[20.11.2019

HQ File RLA Filc lLiC.NO/DEHCZ(M]0161052

:01/87/050/01224/AM 19/ :04/24/040/00032/AM 16/ 128.09.2015

Decision : The commitice noted that hard copy of the application has not been received from RA

“[Case No.:390724/87- “[Party Namc: KATALINE  [Mcat No/Datc: 12/87-  [Status:
ALCI/2018 . [INFRAPRODUCTS PVT.  |ALCI/2019 Deferred
. L. 20.11.2019
HQ File T [RLA File Lic.No/Date:5010002226 |
01/87/050/01196/AM 19/, |:50/24/040/0001 2/AM1G/  120.10.2015 ;

Decision : The commiitee considered the casc as per agenda and decided to give Personal Hearing
1o the firm with technical and production persons who are well versed with the casc to explain the
cxport product along with sample and process involved along and deferred the casc.

—

Case No.:101/24/87- Party Name: RAJSHA [Mccl NofDate:12/87- Status: f
ALC1/2018 CHEMICALS PVT.ITD, [ALCIH2019 Deferred

20.11.2019 | {
HQ File RLA File Lic.No/Date:3410042610 !
:01/87/050/00907/AM 19/ :34/24/040/00i 68/AM 17/ 20.10.2016

Decision : The Commitice considered the casc as per agenda and deeided to issuc deficiency letier

to the authorization holder for submission of the following information and deferred the case;-
1

a) Technical descriptions/specifications, pereentage composition (by weight) of the products to he:
cxporied.

b) Detailed manufacturirig process along with icchnieal justification for wastages claimed at cach
stage and cach of the maierials required in the manufacturing process.

¢} Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justification
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for its non-usc may be furnmhcd If the scrap is bc:np_, sold, the sale valuc/commercial value may be

indicated.

c) Materia! batance indicating caleulative statement of the requirement of cach of item for

manufacture of cach of export product

¢

f) Percentage composition of the Export Product

o) Percentage resin content in the Export Ifem

Case No.:375/24/87-

Party Name: SAGAR

Mecet No/Date:12/87-

Staius: f
Deferred ;

ALC1/2018 POLY TECHNIK 11D ALCI2019
20.11.2019
HQ File RLA Filc Lic.No/Date:2410042077

01/87/050/01 181/AMIY/

24/24/040/0001 SIAM 17/

26.10.2016

Decision :

‘The commitiee noted that hard copy of the application has not been received from RA

despite reminder, Therefore, committee decided to remind the RA as well as finm by email and

dcferred the case

]

Meet NofDale: 12/87-

Case No.:138/24/87- Party Name; BASRUR Status:

ATC1/2018 JUNISEAL PRIVATE ALCI2019 Deferred
LIMITED., 20.11.2019

HQ File RLA File Lic.NofDate:0710110989

:01/87/050/00944/AM 19/

:07/241040/001 TA7AM LY

18.01.2047

i

Decision :

cxamination of the case by DPIIT

The commitice considered the casc as per agenda and decided to defer the matter for

Case No.:180/24/87-
ALCL/2018

4 e e —— Py r——

HQ File
:01/87/050/00986/AM16/

{Rl A File
'|:07/24/040/00233/AM 17/

Party Name: SYNTHETIC
PACKERS PLTD

Meceet NofDate: 12/87-
ALC1/2019
20 11,2019

iLic. No/Datc:0710111105 |
'08.02.2047

Status:
Dcfc_rrcd

Decision :

deferred the case

‘The committee noted that hard copy of the appiication has not been received from RA
despite reminder. Therefore, ¢ommitiee decided 1o remind the RA as well as firm by email and

Case No.:6/9/87-A1.C1/2019

Parly Name: L.UCRQ,

Mect NofDate: 12/87-
ALC1/2019
20.11.2019

Status:
Approved

HQ File
:01/87/050/00285/AM20/

|RLA File

303/951040/00 120/AM 18/

Lic.NofDate:0310813194
11.05.2017

e
Decision :
following norms :

The comm'illcq considered the casc as per agenda and decided to adopt

i
|
1
EXPORT ITEM QUANITY IMPORT ITEM ] QUANITY

Bags Of Polycthylence

Made From Lay Flat | Lay Flat Tubing Of

Tubings Of Recyeled | 500000K & Polycthylene  made | 1.03.Kg/Kg  conient

LLLDPE Granules Elout  of Recyeled | in Export Product '

NET COTENT LLDPI Granules i

S00000KGS. [
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| RA may take consequential action as per Poliey / Procedures | |

mr}ﬂ(?ﬁis:l:!ﬁ.:lﬂ']/Zd/S?— Party Namc: ALUPLAST Hﬁ‘Mccl NofDate: 12/87- Statm !
ALC1/2018 INDIA PRIVATE LIMITED  ALC1/2019 ‘Rejected
20.11.2019 -
0 HQ File - [RLA Filc - [LieNoMatc:3410043209 ] T
:01/87/050/0091 3/ AM 19/ :34/24/040/00250/AM 1T/ 22.05.2017
Decision : The commitice noted that a DI was issued 1o firm on 08.07.2019, which was followed !
by a reminder on 09.10.2019. However, {irm has not replicd to the .. Therefore, committee |
dcudcd 10 rCJccl thc casc. J
[ [Case No.:214/24/87-. Party Namc: RAISHA  [Mect No/Datc:12/87- |status: T
ALC1/2018 CHEMICALS PVT.LTD, ALCI1/2019 Deferred
20.11.2019
HQ File RLA File ILic. No/Datc:3410043773 ,
:01/87/050/01 020//\\419/ 34/24/040/00254/AM18/ i03.01.2018
‘l)ccisi()n ¢ The Fommmuc considered the case as per agenda and decided to issuc dchuumy
letter to the authorization holder for submission of the following information and deferred the case:-
a) Technical descriptions/specifications, percentape composition (by weight) of the products to be
cxported. |
b) Detailed manufacturing process along with technical justification for wastages claimed at cach
11 !stage and cach of the materials required in the manufacturing process.
i ’
¢) Chemical name, Technical specifications of items proposcd to be imported.
d) Whoether the scrap gencrated in the process is being reused or not. If net the technical justification
for its non-use may be furnished. If the scrap is being sold, the sale value/commercial value may be
indicated.
¢) Matcrial balance indicating calculative statecment of the requirement of cach of item for
manufacturc of each of export product
f) Percentage composition of the Export Product
g) Percentage resin content in the Export Item
* |Case No.:2/19/87- Party Name: PORUS Mcet NofDdale: 12/87- ISiatu; T
ALC1/2018 [LABORATORILS ALCH/2019 Rejected
] PRIVATE LIMITIZD 20.11.2019 l ‘
HQ File RIA File Lic.No/Datc:091 0065993 ;
12 0]/87/05{)/00496/AM19/ :09/24/040/00563/AM 1 8/ i16.02.2018 K
Decision : The commﬁicc censidered the casc as pm agcnda and noted that ncilhm {A
nor {irm arc submitting hard copy of the application despite many reminders. lhcrcfmc
commiiice d001dcd to rCJcci the casce. J
[ [Casc No.:103/23/87-- Party Name: PRISTINE Mcct No/Date:12/87- [Status: |
ALC1/2018 MELAMINE LLP ALC1/2019 Deferred |
13 120.11.2019 |
HQ File RLA File Lic.No/Datc:3410043993 ;
:01/87/050/00801/AM19/ :34/24/040/00394/AM 18/ 22.03.2018 |
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Decision : The committec considered the casc as per agenda and decided to defer the matter for
examination of the case by DPITT

Case No.:162/24/87- . |Party Name: PROPACK [Mect NofDate: 12/87- Status:
ALC1/2018 INDUSTRIES(PROP, ALCH2019 Deferred
KUNAL PLASTICS PV, |20.11.20i9
LTD)
HQ File ' RLA File Lic.NofDalc:0310820677
:01/87/050/00968/AM 1Y/ 03/95/040/0!0!4/AM17/ 126.04,201 8

— e ———— .t s e s st a= — o

Decision : The committce cormdcrcd the casc as per agenda and nmcd lhat a D] was lsqucd to
the firm . However, firm has not replicd the i1, Therefore, commitiec decided that a final reminder
to firm in this regard may.be issued and deferred the case.

Case No.:106/24/87- Party Name: ALUPLAST Mcet No/Date:12/87- Status:

ALC1/2018 INDIA PRIVATE LIMITED JALCI/2019 Rejected
20.11.2019

HQ File RLA File Lic.No/Datc:3410044236

:01/87/050/00912/AM 19/ :34/24/040/00085/AM 19/ 12.06.2018

Decision : I'he commitice noted that a DL was issued to firm on 08.07.2019, which was followed
by a reminder on 09.10.2019. Howcever, firm has not rcplicd to the DL. Therefore, committee
decided to rejeet the case.

Case No.:108/24/87- Parly Name: ALUPLAST Mcet No/Bate:12/87- Status:
ALCL12018 INDIA PRIVATE LIMITED [ALC1/2019 Rejected
‘ [20.11.2019
HQ Filg RLA File Lic.No/Daic:3410044237

01/87/050/00914/AM 19/ :34/24/040/00084/A M 1 9/ 12.06.2018

Decision : The committee noted that a DL was issucd to firm on 08.07.2019, which was followed
by a reminder on 09.10.2019. Howcever, firm has not replied to the DL, Therefore. commitice
decided to reject the casc.

Casc No.:121/21/87- |Party Namc: SNF [INDIA]  |Mecet No/Date: 1 2/87- Status:
ALC12018 : PVT.LTD, |ALC1/2019 Rejected

, 20.11.2019 '
]-IQ File }.'R'LA File Lic.No/Matc:261001 2854
:01/87/050/006TO/AM 19/ |:26/24/040/000 1 2/AM19/ 15.10.2018

Decision : The commitice noted that a DI. was issucd o finn on 23.08.2019, which was followed
by a reminder on 09.10.2019. Howcver, firm has not replicd to the DI.. Therefere, committec
decided 10 reject the case

Case N0.:95/21/87- Party Name: VINYL, TUBES {Mcct No/Date: 12/87-  [Status: |
ALC12018 PVT.LTD., IALCH2019 Deferred

. [20.11.2019
HQ File RILA File I.ic.No/Date-05 10408482
01/8T/050/00644/AM I/ [:05/24/040/00458/AMI0/  120.11.2018

Decision : The Committec considered the case as per agenda and decided to issuc deficiency
ledter to the authorization holder for submission of the foilowing information and deferred the casc:-

a) Net weight of Nitrile Rubber in Yixport

i1
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b) Justification for 16.7% wastage in molding of PVC pipes

¢y Commereial valuc of wastage so obtained

Case No.:193/24/87- Party Name: MPD Meet No/Date: 12/87- Status:

ALC1/2018 INDUSTRIES PVT. LTD., |ALC1/20]9 Approved
|20.] 1.2019

HQ File RLA File Lic.No/Date:3610005529 [

01/37/050/00999/1\\/1]9/ :56/24/040/00027/AM1Y/ (18.12.2018 '

DLLISI()n : Baecd on the cxamination of the case of firm by Technical prcrt (("onsultant
{DNM}) in File No. 01/87/050/00999/AM 19, the Commitice decided to adopt fellowing norms:-

EXPORT ITEM QUANITY IMPOR'T ITEM QUANITY
9! I'POLYAMIDE RESIN ( 5
! NON REACTIVE) {100% . 0.5934 .
E REESTN 1Kg | DIMER ACID Kg
DIETHYLENE
TRIAMINJ 0.0494Ke
PROPIONIC ACID 0.1019Kg
ISOPHORONE
DIAMINE 0.1404Kg
RA may take consequential action as per Policy / Procedures
[ [Case No.:215/24/87- Party Name: iMcct No/Date: 12/87- Status:
ALCI1/2018 INTERNATIONAL ALCI1/2019 Approved
CONVEYORS LIMITED 20.11.2019
HQ Filc [RLATe Lic.No/Date:0310826209
:01/87/050/01021/AM 1Y/ :03/94/040/00832/AM19/ 07 01.201 9
Ei)(,cisi()n Based on the examination of the case ol firm by }LLthal xpc.rt (Consuitant {QK‘)
iin File No. 01/87/050/01021/AM19, the Committce decided to adopt following norms:- '
IEXPORT ITEM QUANI'I‘Y ' IMPORJ’I'[‘EM QUANITY i
PVC SOLID WOVEN FIRE }
20 RESISTANT ANTISTATIC . !
CONVEYOR BELTING, POLYDESTER 1.05Kp/Kg :
TYPE-3500 (VARIQUS [ 10000Sg.meter | FILAMENT content in |
THICKNIESS) { Weight not YARN (1600 D) Izxport Preduct
less than 12.20kg/Sq. meter}
1.05Kg/Kg
PVC RESIN content in
. Iixport Product
PHOSPHATE | [ O%KeKe
PLASTICIZER | Somen i
Iixport
RA may take consequential action as per Policy / Procedures
riCasc No0.:217/24/87- él’arly Name: ‘Mect No/Date: 12/87- ‘Slatus: ‘
! %ALCI/ZU]S INTERNAT I()\AI ALCI2019 |Approved
iyt '(*0\'\/] Y()RQ I MITIEED 20.11.2019 ! '
o mQEie 0 RLATFik ©LicNo/Daw:0310826211]

r

i:01/87/050/01023/AM 19/ :03/94/040/00833/AM | 9/ 107 Ol 2019
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Decision : Bascd on-the examination of the casc of firm by Technical Expert (Consultant {SK})
in File No. 0]/87/05‘0/0088311\1\419, the Committee decided to adopt foliowing norms:-

EXPORT ITEM QUANITY | IMPORT ITEM QUANITY
PVC SOLID WOVEN FIRE
RESISTANT ANTISTATIC
CONVEYOR BELTING,
TYPE-10000 (VARIOUS
THICKNIESS) {Weight not
less than 20.473K g/8q.

POLYESTER 1.05Kg/Kg
80005q. meter | FILAMIINT conient in
YARN (1000 1)) Export Product

Meter}

NYLON YARN lﬁgﬁmg in

(12601 Export Product
1.05Kg/Kg

PVC RISSIN content in
Export Product

PHOSPHATE 1.05Kg/Kg _
conicnt in

PLASTICIZIER
FASTNER WITH
: PIN

RA may take consequential action as per Policy / Procedures

Export Product

Net to Net

Case No.:218/24/87- Party Namc: PRISTINE Mcet NofDatc: 12/87- Status:
ALC1/2018 MELAMINI LLP ALLCH/2019 Deferred
' 20.11.2019
22 {HQ File " IRLA File Lic.No/Date:3410044805
01/87/050/01024/AMI1S/ . 1:34724/040/00307/AM 19/ 08.01.2019

Decision : The commitice considered the case as per agenda and decided to defer the matter for
examination of the case by DPHT

Casc N0.:277/24/87- Party Name: JIGER PLAST [Mcect No/Datc:12/87- Status:

ALC1.2018 [INDIA] ALCI1/2019 Approved
20.11.2019

HQ File RILA File -!Lic.No/Datc:O} 10826397

:01/87/050/01083/AM 19/ :03/94/040/00850/AM 1 9/ ,16.01.2019

Decision : The commitice heard the representatives of the firm during the Personal
Hearing and afler considering their submissions about wastage, decided to adept following

norms.-
EXPORT 1TEM QUANITY | IMPORT [TEEM QUANITY
23 PLASTICS INSULATED N
THERMOWARIES _ -
CASSEROLES, ICE PACKS, | 1 oskerxe
LUNCH PACKS, WATER JUGS, | 1o, cop | POLYPROPYLENE | o0 o
WATER BOTTLES, HOT AND | ' GRANULES o rod
T Tn AT ixport Product
CoLD INSULATED
FLLASKS,CUPS, MUGS , GIFT
OF ALL SIZES . |
RELEVANT
STAINLIESS l'z?K%/Kg .
STEEL  SHEETS/ 'li““ C“P ’ i
COILS NAMELY | “Xport Froduct
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NON MAGNETIC
5§ COILS  (AISI
201y (THICKNIESS
0.21-0.31 MM)TC
(HS) CODE
72209090,
72193590)

RA may take consequentizl action as per Policy / Procedures

:Ol/S?/OSO/O]OSSIAMl9/ '03/94/040/00856/!\\/[]9/ 116.01.2019 !

Decision : The commitice heard the chrcscnlanvcs ol the firm duung the Pcrsonal
Hearing and after considering their submissions about wastage, decided 1o adopt follnwmg
norms:-

! - EXPORT ITEM QUANITY IMPORTITEM QUANITY |
PLASTICS INSULATED
THERMOWARI:S -
CASSEROLLS, ICE PACKS, 1.05Kg/Ksg
LUNCH PACKS, WATER JUGS, 122250K g POLYPROPYLLENI c;)mcm in
WATER BOTTLES, HOT AND GRANULILS |
24| | COLD - INSULATED lixport Product
FLASKS,CUPS, MUGS , GIFY
OFALLSIZES
RELEVANT
STAINLESS
STEEL  SHEETS/
COILS NAMELY
NON MAGNETIC | 1.20Kg/Kg
88 COILS (AIS] | content in
201) (THICKNESS | 1xport Product
0.21-03] MMITC
(HS) CODI;
72209090,
72193590)
RA may take consequential action as per Policy / Procedures
r ICase No.:235/24/87- Party Name: PIONLEER V[c_ut No/Date: ]2/87- Status:
! 'ALC1/2018 POLYLEATHIERS /\[Ll/?DlQ ‘Rejected
| LIMITED - 20.11.2019 |
HQ File RIA Yile Jic.No/Date:0510409474
25 :01/87/050/01041/AM 19/ 05/24/040/00604//\\/119/ i25.01.2019

|Dccisi(m The commitice noted that a DI, was muc.d lo Inm on D8.07.2019, whlch was foll owcd

b . ) R R s ]
[Case No.:282/24/87- Party Name: JIGER PLAST  [Meet No/Date: 12/87-  |Status: ;
ALC1/2018 [INDIA] ALC1/2019 Approved |
20.11.2019 !

e p [T, — . 4_._4._.l

HQ File RLA File ILic No/Date:0310826403 | :

|
|
|

i
|

{by a reminder on 09.10.2019. However, firm has not replicd to the DL. Therefore, committec |

[dcmdcd to ]C_]CC[ the case
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:01/87/050/01058/AM 19/

:03/94/040/009 1 S/AM1 9/

31.01.2019

26

Decision :

" Case N0.:252/24/87- Pariy Name: Mect No/Date: 1 2/87- iglatu-q }
'ALC1/2018 INTERNATIONAL ALC12019 ‘Approved
: CONVEYORS LIMITED  20.11.2019 | .
HQ File RLA File Lic.No/Dale:0310826733 | |

Based on the examination of the case of firm by Technical Expert (Consultant {SKY)
in File No. 01/87/050/00883/AM19, the Committee decided to adopt following norms:-

THICKNESS) {Weight not
less than 17.651Kg/Sq.
Meiter}

YARN (1000 D)

EXPORT ITEEM QUANITY IMPORT ITEM QUANITY
PVC SOLID WOVEN FIRE
RESISTANT ANTISTATIC
VE LT S
,‘I?‘(fg:,_g&)?{ (%I}\[R‘]g\{?s’ POLYESTER 1.05Kg/Kg
N 15000 8q. meter | FILAMENT content in

Lxport Product

NYLON YARN

1.05Kp/Kg

content n
(1260 1) Export Product
' 1.03Kg/Kg
PVC RESIN content in
Export Product
PHOSPHATI LOSKg/Ke
PLASTICIZER | Sonent in

Lxport Product

FASTNER WITH
PIN

Net 1o Net

RA may take consequential action as per Policy / Procedures

Case No.:253/24/87- Party Na;;(-:: ;Mrjcmaf)d_lél 2/é7— Ug,SFalFus: J
ALC1/2018 INTERNATIONAL IALC1/2019 Approved
CONVEYORS LIMITED  120.11.2019 | j

| [HQ File RLA File Lic.No/Date:0310826734 *|
| [01/87/050/01059/AM 19/ :03/94/040/00914/AM19/  131.01.2019 ; l

Decision : Bascd on the examination of the casc of firm by Technical Expert (Consultant [SK 1),
in File No. 01/87/050/01059/AM 19, the Committee decided te adopt following norms:-

27

THICKNESS) {Weight not

YARN (1000 19)

EXPORT ITEM QUANITY IMPORT ITIEM QUANITY
PVC SOLID WOVEN FIRE
RESISTANT ANTISTATIC
CONVEYOR  BELTING B
FYPL-6500 (VARIOUS, POLYESTER 1.05Kg/Kg
. 10000 Sq. meter | FILAMENT content in

Export Product

|
|

PHOSPHATE
PLASTICIZIER

less than | 14.298Kg/Sq.
Mecter}
NYLON YARN l{'ﬂiﬁmﬁ o
(1260 D) xport Product
1.05Kg/Kp
PVC RESIN content in

Export Product

T1.05Kp/Ke

content in
Export Product
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FASTNER WITH
PIN
RA may fake conscquenfial action as per Palicy / Procedures

Net to Net

[ [Case No..261724/87- Party Name: JINDAL  [Mecct No/Date-12/87-  [Status:
ALC1/2018 SPECIALTY TEXTILES  |ALCI/2019 Rejected
11D 20.11.2019
4g [HQ File RLA File [1ic.No/Dale-3010104582
:01/87/050/01067/AM19/  |:30/24/040/000S0/AM 19/ |04.02.2019

Decision : The commitice noted that a D1 was issucd to firm on 08.07.2019, which was followed
by a reminder on 09.10.2019. However, firm has not replicd 1o the DL. Therefore, committee
decided to reject the case

B Case No.:268/24/87- Party Name: COSMO FILMS "Mcet No/Date: 12/87- Status:
ALC1/2018 . LTD ALCIR019 Rejected
20.11.2019
29 HQ Fiie RI.A Filc Lic.No/Matc:0310826828
:01/87/050/01074/AM 19/ :03/94/040/00942/AM 19/ 05.02.2019

Decision @ The commiitec noted that a DL was issucd 10 firm on 08.07.20i9, which was followed
by a rcminder on 09.10.2019. However, firm has not replied to the DI, Therefore, committec
decided to reject the case

Casc N0.:270/24/87- Party Name: COSMO FILMS [Mcet No/Date: 1 2/87- Status:
ALC1/2018 LD ALC1/2019 Deferred
. 20.11.2019
HQ File RLA File Lic.No/tJatc:03 10826832

:01/87/050/01076/AM 19/ :03/94/040/00957/AM 19/ 05.02.2019

30

Decision : The Committee considered the casc as per agenda and decided issuc deficiency letter
to the authorization holder for submission of the following information and deferred the casc:-

a) GSM of Export Product

b) Total arca of Export in Sq. meter

31

Case No.:274/24/87- Parly Namc: Meet No/ate:12/87- Status:

ALC12018 INTERNATIONAL ALC1/2019 Approved
CONVEYORS LIMITED  [20.11.2019

HQ File RIA Filc [{ic. No/Matc:03 10826854 ;

01/87/050/01080/ANM1Y/  [:03/94/040/0095A/AMIY/  [06.02.2019 ‘

Decision : Based on l};c examination of the case of firm by Technical Expert (Consultant {SK1})
in File No. 01/87/050/00883/AM 19, the Commitice decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
PVC SOLID WOVEN FIRE :
RESISTANT ANTISTATIC
CONVEYOR  BELTING,
TYPE-8000 (VARIOUS
THICKNISS) {Weight not
less than 17.651Kg/Sq.
Meter}

POLYESTER LOSKp/Kg
10000 Sq. meier | FILAMENT content in
YARN(1000DD) | Export Product

16
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PVC SOLID WOVEN FIRE
RESISTANT ' ANTISTATIC
CONVEYOR  BELTING, : ] N 1.05Kg/Kg
TYPE-6500 {VARIOUS | 10000 Sq. mcler E;,ébol])\)YARl content in
THICKNESS) {Weight not Export Product
less than 14.298Kg/Sq.

Meter}
LOSKg/Kp
PVC RIISIN content in
Export Product
PHOSPHATIE 1.0SKe/Kg
content m

PLASTICIZER

FASTNER WITH
v PIN

RA may iake consequential action as per Policy / Procedures

Iixport Product

Net 1o Nel

[ [Case No.:297724187- Party Namc: MPID Mect No/Date: 12/87- Status:
ALC1/2018 INDUSTRIES PVT. LID,, [ALCI/2019 Approved
20.11.2019
HQ File RLA File Lic.No/Date: 5610005577
:01/87/050/01103/AM 19/ :56/24/040/00026/AM 19/ 14.02.2019

Decision : Based on the examination of the casc of firm by Technical Expert {Consuliant
{DNM}) in File No. 01/87/050/01103/AM 19, the Committce decided to adopt following norms:-

32
EXPORT ITEM QUANITY IMPORT ITIEM QUANITY
ALKYD RESIN ~ ALK { %
NON-VOLATILIEE MATTIER PHTHALIC
§54-2%} K8 | ANHYDRIDE 0.130Kg
PENTAERY THRITFOL 0.120Kg_
MIXED XYLENI 0.450Kg_
RA may také conscquential action as per Policy / Procedures
[ [Casc No.:8/25/87- Party Namc: ARCHROMA _ 1Mcct No/Date:12/87-  [Status:
ALC1/2018 INDIA PRIVATE LIMITED |ALC1/2019 Approved
. 20.11.2019
HQ File , RIA File Lic.No/Datc:03 10827305
01/87/050/01205/AM 19/ [:03/94/040/01023/AMI9/  {26.02.2019

Decision : Based on the examination of the case of firm by ‘Technical Expert (Consultant {SK})
in File No. 01/87/050/01205/AM19, the Committee decided to ratify the license as under:-

EXPORT I'TEM QUANITY IMPORT ITEM QUANITY
13 Solusoft UP lig he {Siliconc ALK-13 1000 (
N ) ! . .
Emulsion Non  Volatile 90000K g Imbentin T 070) { 7830Kg

Alcohol C13-iso,
cthoxylated}
WAPOSI, 0025 (
Wacker OEL CT 101

Content not less than 56%}

M) 42390K g
' {Polydimethylsiloxanc}

3-AMINOPROPY L-

METHYL- 900K g

DIETHOXY-
SILANE(APMDS)
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| |_85% MIN |
RA may fake consequential action as per Policy / Procedures

[ [Case N0.:4/1/87-A1.C1/2019 |Party Namc: VACMET Meet No/Date: 12/87- Status:
INDIA LIMITED ALCH/2019 Rejected
20.11.2019
14 HQ File RLA File Lic.No/Dalc:0610039131
01/87/050/01234/AM 19/ :06/24/040/00072/AM 19/ 05.03.2019

Decision : The committee noted that a DL was issued to finm on 23.08.2019, which was followed
by a reminder en 09102019, Howcever, firm has not replicd to the IIL. Thercfore, commitice
decided to reject the case

Casc No.:2/1/87-ALC 12019 [Party Name: AM] Mecet No/Daic:12/87- Status;

POLYMER PVT, L'TD, ALC1/2019 Rejected
20.11.2019
HQ File RILA File [ic.No/Datc:0310827516
35 :01/87/050/01 232/ AM 19/ :03/94/040/01067/AMIY 07.03.2019

Decision : The committee noted that a 11, was issucd to firm on 15.07.2019, which was followed
by a rcminder on 09.10.2019. However, firm has not replied to the DL, Therefore, committee
decided 1o reject the case

Casc No.:15/1/87- Party Name: KINGFA Mcet No/Date: 1 2/87- Status:
ALC12019 " ISCIENCE & ALC12019 Deferred
TIECHNOLOGY (INDIA) 20.11.2019
LIMITED
36 [HQ File RLA File Lic.No/Mate:0410165291
:01/87/050/01245/AM 19/ :04/24/040/00232/AM 19/ 07.03.2019

Deciston : The committee considered the case as per agenda and noted that a DL was issucd to
the firm . Howcever, firm has not replied the DI. Therefore, committee decided that a final reminder
to firm in this rcgard may be issued and deferred the case.

Case No.:30/1/87- Pgl‘r*ty Namc: ASTRA ”-i:\ﬂlccl-l\:uﬂ.)d;lc‘:-lé;é?- Status:

ALCI2019 . JCORPORATION ALC1/2019 Approved
20.11.2019

HQ File RLA File Lic.No/Matc:2210016108

B1/8T/050/01260/AM 19/ :22/24/040/00094/AM 19/

Decision : The commillce considered the case as per agenda and decided 1o ratify the
37 flicense as under subject to the condition that firm will provide approval of Ministry of
Environment and Foresis 10 RA:

07.03.2019

; EXPORT TTEM | QUANITY TMPORT ITEM QUANITY
BUTY1. RECLAIMED USED  BUTYL  RUBBER

RUBBER 1036.360M'1 TUBES (CUT IN TWO PICES) 0932.4M1
RA may take consequential action as per Policy / Procedures
[ [Case No.:24/1/87- Party Name: CEAT LTD. Meet No/Datc:12/87- Status:
ALCI1/2019 ALC1/2019 Deferred
38 20.11.2019
[HQ File RELA File iLic.No/Date:031082763 1
' 18
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l:01f87/050/0[254/AM 19/ :03/94/040/01006/AM19/ 12.03.2019

Decision : The commlttcc considered the case as per agenda and decided to defer the matier for

cxamination of the casc by DPOT

m Case No.:25/1/87- ' Party Namc: ARVIND iMcet No/Daic: 12/87- Status:
ALC1/2019 ‘ LIMITED ?A]..(II/?.O]‘) Deferred
i20.11.2019
IIQ File RLA File fLic.No/Date:0810144762
:01/87/050/01 255/AM 19/ :08/24/040/004 19/AM19/ 13.03.2019

Decision : The Committee considered the casc as per agenda and decided issue deficiency lctter
39 Jto the authorization holder for submission of the foltowing information and deferred the casc:-

a) Composition of Fiber Glass Reinforeed Products indicating types of product 1o be manufactured

b) Completc calculation for requircment of raw materials (nettwastage) indicating weight of
indigenous items like filer, catalyst, pigments cic.

c} Justification of claiming wastage of imported items

Case No.:5/2/87-ALC1/2019 (Party \"nnc BULK LIQUID l\dcel NofDatc: 12/87- Status:

SOLUTIONS PVT 1D ‘ALCI2019 Approved
[20.11.2019
HQ ¥ilc RILA File LicNo/Date:071011474]

02.04.2019

:01/87/050/00005/AM20/  [:07/24/040/00305/AM19/

Decision : Based on the examination of the case of firm by Technical Expert (Consuliant {SK})
in Filc No. 01/87/050/00005/AM20, the Commitice decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Fiexible Plastic Tanks
Containing : Liquid Liner Film
183960 Kgs, Polypropylenc

Granules 94118 Kgs, UV Liquid Liner Film
401 | Stabilizer Masterbatch 1845 | 312624Kg | {Polycthylene 125 | 187639.2Kg
Kgs, 3 inch PP Valve 12000 nicron }

Nos, PP Frame/PP Plates 6000
Nos, PP Clips 30000 Nos, PP
Flanges / Airvent 6000

Polypropylenc

Granules 99765.08Kg
U.V. Stabilizer

Master Batch 1882Kg
3" PP Valve 12000Number
PP Frame / PP Plate 6000Number
PP Clips 30000Number

PP Flanges / Airvent G000Numbcer
RA may take mnchucnnal aclion as per Paolicy / Proccdures

T Case No.;45/2/87- Party Name: AAKASH Mceet No/Datc:12/87- Status:
ALC1/2019 |POLYFILMS LIMITED ALC1/2019 Deferred
‘ 20.11.2019
N 1Q File RLA File Lic.No/Date: 5210043032
-01/87/050/00045/AM20/  |:52/24/040/00003/AM20/  |16.04.2019

Decision : The commitice noted that hard copy of the application has not been received from RA
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despite reminder. Ihcrcforc committec decided 1o remind the RA as well as firm by email and

dcferred the casc

42
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Case No.:3/3/87- : Party Name: Mcet No/MDaic: 12/87- Status:

ALC1/2019 I [CONTINENTAL INDIA  |ALC1/2019 Approved
Y PRIVATE LIMITED  120111.20i9

11Q File " [RLA File T T i No/Date:0510410325

01/87/050/00048/AM20/  {:05/23/040/00021/AM20/  [23.04.2019

Decision : Based on the technical comments of Depariment for Promotion of Industry and
Internal Trade furnished vide their communication No. P-47011/289/2019/-TSW dated 04.11.2019,
Committee decided to rdtify license as under:

EXPORT ITE} QUANITY IMPORT ITEM QUANITY
RECOMMENDED PER
. 100K G OF EXPORT
‘I'ruck Radial Tyrc
All Types of Steel Truck | 306550Kg | Natural Rubber 32.67Kg
Radial Tyrc (Tube Type)
Synthetic Rubber
SBR (i712/1502) 3.70Kg
Polybutadiene
Rubber 6.51Kg
Carbon Black 19.33Kg
' Steel Tyre Cord 15.48Kg
RA may lake conécqﬁcntia[ action as per Policy / Procedures

ﬁ)ccisi(m :

Case Nn.:6l3187-ALChf20] 9 [Party Name: ARMOR Mecet No/Datc:12/87- Status:
i PLAST LIMITED ALC1/2019 Deferred
20.11.2019
HQ File RLA File Lic.No/Date:0710114801
:01/87/050/0005 l/AMZO/ :07/24/040/000 1 2/AM20/ 124.04.2019

The commmcc considercd the case as per agenda and noted 1hal a DL was issued 1o
the firm . However, firm has not replicd the DI Therefore, committce decided that a final reminder
to {irm in this regard may be issued and deferred the case.

44

T

Case No.:19/3/87-

Party Name: CINTURONIES chcl No/Datc: 12/87- Status:

ALC1/2019 ALVI(INDIA) PVT. LTD. 1ALCI/2019 Deferred |

[20.11.2019 |
11Q File — [REA File Tic.No/Datc:05 10410399
-01/87/050/00064/AM20/  |:05/23/040/00035/AM20/  [26.04.2019

Decision : The Commitice considered the casc as per agenda and decided issue deficiency letter

to the authorization holder for

#) Manufaciuring process indicating stage wisc wastage of raw ihaterials

b) Complete calculation for requirement of raw materials for the manufacture of Ixport praduct
indicating nct contenit and wastage of raw matcrials separately for cach type of export products and

also for diffcrent sizes

c) GSM of Import licm No. 5 and 6 and thickness of Import ftem No.? v

submission of the following information and deferred the casc:-

i
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[ [case No.:2973/87- Party Name: INDUSTRIAL  [Mcct No/Date: 12/87-  [Status:
ALC1/2019 , RUBBER COMPANY ALCI/2019 Deferred
20.11.2019
45 [HO Fite RIA File Lic.No/Datc:0410165547

:01/87/050/00074/AM20/ :04/24/040/00008/A M20/ 102.05.2019

Decision : The commitice considered the casc as per agc,nda and decided to defer the maticr {for
cxamination of the casc by DPIT

[ Case No.:46/3/87- Party Name: SRYF LIMITED  [Mcct No/Date:12/87- Status:
ALC1.2019 ALC1/2019 Rejected
120.11.2019
HQ File ' RLA Filc i[.ic.No/Dalc:OS 10410534

46 :01/87/050/00091/AM20/  |:05/24/040/00072/AM20/  [09.05.2019

Decision : The committee noted that a DL was issued to firm on 23.08.2019, which was followed
by a reminder on 09.10,2019. However, firm has not replicd to the DL lhcrcforc conunitice
decided to reject the case

[ [Case Na.:6473/87- Party Namc: PHYCHEM  Mcet No/Date: 1 /87~ [Status:
ALC1/2019 TECHNOLOGIES PVT.  IALCI/2019 Rejected
. 120112019
HQ File RIA File Lic.No/Datc:3 110067412
47 .01/87/050/00109/AM20/  [:31/83/040/0010/AMIS  {14.05.2019

Decision : The cominiu'cc considercd the casc as per agenda and noted that there is no
matching belween prorl ltem and Import Item. Thercfore, commitice decided to reject

the casc,
[ [Case No.:50/3/87- . Party Name: GIEM Mceet No/Date:12/87- Status:
ALC1/2019 MPOLY TECH INDUSTRIES JALCI/2019 Approved
PVT.LTD. 20.11.2019
HQ File RLA File Lic.NofDate:0210209164
:01/87/050/00095/AM20/ :02/24/040/0001 5/AM20/ 15.05.2019

Decision @ Bascd on the cxamination of the casc of firm by Technical Expert (Consultant {QK})
in File No. 01/87/050/00095/AM20, thc Committee decided to ralify license as under:-

EXPORT ITEM QUANITY IMPORT I'TEM QUANITY
PVC  COMPOUND | |
48 {FIRIZ RETARDANT | ' |
L.OW  SMOKE - l?ZOOOKg PVC RESIN G8841.600Kg
FRLS)

PLASTICIZER -DOP 29872.100Kg |
g ALUMINIUM HYDROXIDI/
‘; ALUMINIUM
! TRIHYDRATEALUFY/MARTINAL
i OR - MAGNESIUM
HYDROXIDEMHYDROFY
: (H.5.CODI : 28161010, 28183000)

RA may take consequential aclion as per Policy / Procedures

m e No.i62/3/8T-
1 Ci2019
l

60662.800K g

Party Name: GRP LLTD. ‘:’R/-lccl NofDate:12/87- !Elutus:
inLCI/2019 iApproved |
!20 112019 ;

A e =
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HQ File ) RLA File Lic.No/Datc:0310829064
01/87/050/00107/AM20/  |-03/94/040/00098/AM20/  {16.05.2019

Decision : The commitiee considered the casc as per agenda and decided to ratify the
license as under subjeet to the condition that firm will provide approval of Ministry of
Environment and Forests to RA:

EXPORT FiiiM QUANITY IMPORT I'T13M QUANITY
RECLAIMED USED RUBBER TUBES CUT
RUBBER STANDARD 2000MT | INTO TWO PIECES WITHOUT 1800MT
VALVES STANDARD

RA may take consequenfial action as per Policy / Procedures

Case No.;2/5/87- Party Name: EDATHALA  [Mcct No/Date:12/87- Status:

ALC1/2019 POLYMERS PVT.LTD ALCI/2019 Approved
20.11.2019

HQ File RLA File Lic.No/Datc: 1010060181

:01/87/050/00113/AM20/  1:10/24/040/00009/AM20/ 17.05.2019

50

Decision : Bascd on the technical comments of Department for Promotion of Industry and’
Inicrnal Trade furnished vide their communication No. P-47011/289/2019/-1'SW dated 04.11.2019,
Committee decided to ratify license as under:

EXPORT ITEM QUANITY IMPORT ITEM QUANITY

Technically  Specificd

. L . . ; . e
Natural Rubber ( TSNR) 2REMT Natural Rubber 3X Brown ( Estatc

Brown Crepe) {Crude Form} 293.76M1

RA may take consequential action as per Policy / Procedurcs ;

[ [Case No.:1/9/87-ALC1/2019 [Party Name: SMI COATED  |Mcct No/Date- 1287~ [Status:
PRODUCTS PVT. LTD. ALC1/2019 Approved
20.11.2019 :
(HQ File . RLA File fl.ic.No/Dalc:03 10830805

01/87/050/00280/AM20/ :03/95/040/00449/AM20/ 05.08.2019

Decision : Bascd on'the examination of the case of firm by Technical Ixpert (Consultant {SK })
in File No. (1/87/050/00280/AM20, thc Commitice decided to ratify the license as under:-

51 ‘ EXPOR']'I'i‘EM ~ QUANITY IMPORT ITEM QUANITY
Sclf Adhesive Pdlythelenc Polytheiene (PE) Film }
Filim (166 gsm /- 10%) 15000008 g.meter | (Thickness 90 microns | 1560000Sq.meter |’
+/- 15%) :
Adhesive (55% solid
water bascd) 60000Sq.meter
Classinge Paper
(60psm +/-10%) 1560000Sq.meter
RA may take. comcqucntml action as per Policy l}’rnccdurC\
[ Case No0.:2/9/87-A1.C1/2019 {Party Namc: ORSON Meet No/Date: 12/87- Status:
CHEMICALS ALC1/2019 Approved
20.11.2019
32 [4Q Fike RLA File Lic.No/Matc:0310830940
:01/87/050/0028 1/AM20/ :03/95/040/004 78/AM20/ 09.08.2019
Decision : Bascd on the cxamination of the casc of firm by Technical Expert (Consuliant
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{DNM1}) in File No. 01/87/050/0028 1/AM20, thc Commiitee decided to adopt following norms:-

EXPORT ITEM QUANITY IMPORT ITEM QUANITY
Unsaturated Polyester Resin lKg, Propylene Glycol 0.33927Ky
I Purified Terephthalice
Acid 0.12079Kg
Malcic Anhydride 0.16719Kg
' Styrenc Monomer 0.35246Kg
o Phthalic Anhydride 0.02688Kg
Other Additives 0.0009Kg
RA may take consequential action as per Policy / Procedures

07/24/040/00087/AM20/

Case No.:3/9/87-ALC1/2019 {Parly Name: BULK LIQUID éMcct No/Date: 12/87- Status:
SOLUTIONS PVT L'TD IALC1/2019 Approved
126.11.2019
HQ File RLA File [Lic.No/Datc:0710115271
0]/87/050/00282/AM20/ [09 08, 20 9

l)u.m(m : Bascd on. lhc cxamination Oflhc casc of ﬁrm by lcchnmal I xpcrt (Consul‘;ant ’SK})_
in File No. 01/87/050/00282/AM20, the Committee decided to ratify the license as under:-

EXPORT ITEM QUANITY IMPORT I'TEM QUANITY ‘
Fiexible Plastic Tanks 6000 No. '
Containing : Liquid Liner Film
183960 Kgs, Polypropylene
Granules 94118 Kgs, UV Liquid Liner Film .
53 Stabilizer Masterbatch 1845 | 312624Kg | {Polycthylenc 125 187639.2Kg I
Kgs, 3 inch’ PP Valve 12000 micron} |
Nos, PP Frame/PP Plates 6000 |
Nos, PP Clips 30000 Nos, PP |
: Flanges / Airvent 6000 |
sl - .
| Gramier 99765.08Ks
‘ ' U.V. Stabilizer
Master Batch 182K ‘
3" PP Valve 12000Number |
L PP Jrame / PP Platc 6000Number i
PP Clips 30000Number '
R PP Flanges / Airvent | 6000Number
__ RA may v take consequential action as pcr Policy / Proccdures !
Case No.:8/9/87-ALC1/2019 [Party Namc: GUARNIFLON 'Mcet NofDate: 12/87- Status: |
INDIA PVT.LTD. ALC1/2019 Approved |
120.11.2019 ‘
HQ File RLA File |I.,ic.N0/])atc:03 10830964 !
01/87/050/00287//\1\/‘120/ 03,’94/040/00388//\\/170/ [13.08.2019 |
DLLIS]()II Bascd on the cxamination of the casc of firm by Technical Lixpert (Consultant 'QKI)
54 lin File No. 01/87/050/00287/AM20, the Comumittee decided to ratify the license as under;-
EXPORT ITEM QUANITY IMPORT ITEM QUANITY 1
39209949 PTFLE SKIVED OR POLY TETRA
MOLDED SHEETS, 39209959 FLUORO ETHYLENE
PTFE SKIVEDD TAPE OR | 149500Kg | (PTFL) POWDER- 106500K g
FilL.M (IMPORTILD)
POLY  TETRA FLUQRO RAW MATERIAL
23
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ETHYLENE PRODUCTS | i
RA may takc cnmcquculml aclmn as per Policy / Procedures

Case No.:14/9/87- Party Name: REICHHOLD  [Meci No/Datc: 12/87- 'Status:

ALCIR2019 INDIA PRIVATE LIMITED (ALCI/2019 Deferred
) 120.11.20i9

HQ File RLA File Lic.No/Date:3110067501

:01/87/050/00293/AM20/ :31/83/040/00070/AM20/ 14.08.2019

55

Decision @ The Committee considered the case as per agenda and decided issue deficiency letter
to the authorization hotder for submission of the {following information and deferred the case:-

a} Technical descriptions/specifications, percentage composition (by weight) of the products 1o be
cxported.

b} Detailed manufacturing process along with technical justification for wastapes claimed at cach
stage and cach of the materials required in the manufaciuring process.

c) Chemical name, Technical speeifications of items proposed 1o be imported.

d) Whethcr the scrap gencrated in the process is being reused or not. If not the technical justification

for its non-usc may be furnished. If the scrap is being sold, the sale valuc/commercial valuc may be |

indicated.

¢) Matcrial balance indicating caleulative statement of the requirement of cach of item for
manufacture of cach of cxport product

) Percentape composition of cach ltem

g) Perecentage NVM in cach Export Item

Casc No.:15/9/87- Party Name: REICHHOLD  |[Mect No/Date:12/87- Status:

ALCL/2019 ' INDIA PRIVATE LIMITED JALCi/2019 Deferred
20.11.2019

HQ Filc RILA File Lic.No/Matc: 3110067502

:01/87/050/00294/AM20/ :31/83/040/0006H AM20/ 14.08.2019

56

Decision : The Committec considered the case as per agenda and decided issue deficiency letter
10 the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, pereentage composition (by weight) of the products to hc
exporied.

b) Detailed manufacturing process along with technical justification for wastages claimed at cach,

stage and cach of the materials required in the manufacturing process.
¢} Chemical name, Technical specifications of items proposced te be imported.

d) Whether the scrap gencraied in the process is being reused or nat. If not the technical justification
for its noa-use may be furnished. If the scrap is being sold, the sale value/commercial valuc may be
indicated.

¢) Matcrial balance indicating calculative stalement of the requirement of each of item for
manufacture of cach of export product

-

f) Percentage composition of cach ltem

g) Percentage NVM in cach Export Item
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[ [case No.:17/9187- Party Name: SHRINATH Meet NofDate:12/87- Status:
ALC1/2019 ROTOPACK PRIVATE ALC12019 Approved
LIMITED 20.11.2019
HQ File RILA File Lic. No/Datc: 0910067887
01 .’87/050/002961/\\420/ :09/24/040/00246/AM20/ 16.08.2019

Decision : Based on the examination of the casc of firm by ‘I'echnical Expert (Consuliant {SK})
57 [in File No. 01/87/050/00296/AM20, the Commitice decided to adopt following norms:-

LEXPORT ITEM QUANITY IMPORT I'TEM QUANITY
Printed Flexible Packaging
Matcrial of One Layer in 71429K ¢ ULT. CAGLN 09 1.05Kg/Kp content !
the form of Pouch | “RE | NYLON CHIPS in Export Product
RA may take conscquential action as per Policy / Pracedures

Case No.:18/9/87- Party Name: KINGSPAN Mecet NofDate:12/87- Status:
ALCI2019 INSULATIONPVT.LTD., |ALC1/2009 Deferred
20.11.2019
HQ File RILA File lLic.No/Datc:B] 10067505
sq :01/87/050/00297/AM20/ :31/83/040/00075/AM20/ |16.08.2019
Decision : The committee considered the casc as per agenda and noted that a letter was issued to
the firm for provldmg the hard copy of the application as per  as per para 6 of Policy Circular
N0.23/2015-20 dated 15.05.2019 However, firm has not provided the hard copy of the application
‘Therefore, commitiee decided that a final reminder to firm in this regard may be issued and deferred
the case.
[ [Case No.:20/9/87- Party Name: NANOFIL Mcet No/Date:12/87- Status:
ALC1/2019 TECHNOLOGIES ALC12019 Deferred
PRIVATL LIMITED 20.11.2019
HQ File RLA File Lic.No/Male:6i 18001613
59 :01/87/050/00299/AM20/ :6124/040/00006/AM 2/ 19.08.2019
Decision @ The commitice considered the casc as per agenda and noted that a Ietter was issued 1o
the firm for providing the hard copy of the application as per as per para 6 of Policy Circular
N0.23/2015-20 dated 15.05.2019 However, firm has not provided the hard copy of the application
Therefore, commitice decided that a final reminder to firm in this regard may be issucd and deferred
the case.
[ [Case No.:2419/87- Party Name: MOTHERSON  |Mect No/Date: 12/87- [Status:
ALC1/2019 SUMI SYSTEMS LIMITED [ALC1/2019 Deferred
20.11.2019
HQ File RLA File Lic.No/Matc:051041 1568
:01/87/050/00303/AM20/ :05/24/040/00266/AM20/ 20.08.2019
Decision : The Committce considered the case as per agenda and decided issuc deficiency letier
60 to the authorization holder for submission of the following information and deferred the case:-
)

a) Manufaciuring process indicating stage wise wastage of ali the raw material both importcd and
indigenous.

b) Complete caleulation for requirement of raw materials for the manufacture of end product giving
lay out/design of the product.

¢) Jusiification for claiming wastage of 19.21% of raw materials for manufacture of end product.
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Decision : The commitice considered the case as per agenda and decided to defer the matter for
cxamination of the casc by DPIIT

" [Case No.:28/9/87- Party Name: MALAYA  |[Mcet No/Date:12/87-  [Status: 4
ALC1/2019 RUB-TECH INDUSTRIES  |ALC1/2019 Deferred |
20.11.2019 : i

61 [11Q File RLA Tile Lic.No/Date: 1010060249 ‘
01/87/050/00307/AM20/  |:10/24/040/00041/AM20/  [20.08.2019 |

L

l

J

Case No.:25/9/87- Party Name: TIMIE Mcet No/Date:12/87- :Slatus: i
AL.C1/2019 TLECHNOPLAST LTD. ¢‘ALC 1/2019 Deferred

; 120.11.2019 |

HQTile  |RLA File Lic.No/Date:03 10831120

:01/87/050/00304/AM20/ :03/95/040/00486/AM20/ 21.08.2019

Decision : The Committee considercd the casc as per agenda and decided issue deficiency letter
lo the authorization holder for submission of the following information and deferred the casc:-

a) Technical descriptions/specifications, percentage composition (by weight) of the products to be
fexported. '

b} Detailed manuf'acmring process along with technical justification for wastages claimed at cach
62 [stage and cach of the materials required in the manufacturing process.

¢} Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap gencrated in the process is being reused or not. If not the technical justification
for its non-use may be furnished. Tf the scrap is being sold, the sale value/commercial value may be
indicated.

c¢) Material balance indicating calculative statement of the requirement of each of item for
manufacture of cach of export product

f) Matcrial balancc in weight terms between impert and export

¢) End usc of IExport product

r:ﬂ(“.:;sc No0.:29/9/87- Party Namc: SUNLEX iMccl No/Date: i“i/'gimmtStalus: i
ALC1/2019 FABRICS PVT. LT, ALC12019 Deferred
20.11.2019 i ‘

HQ File RL.A File Lic.No/Datc:2410042839 E
:01/87/050/00308/AM20/ 24/24/040/00024/ AM20/ !21.08.2019 l

Decision : The Committee considered the casc as per agenda and decided issuc deficiency letter |
1o the authorization holder for submission of the following information and deferred the casc:- 1

63 la) Technical descriptions/specifications, pereentage composition (by weight) of the preducts to be
exported. i

b) Detailed manufacturing process along with technical justification for wastages claimed at cach
stage and cach of the materials required in the manufacturing process.

c) Chemical name, Technical specifications of items prepesed 1o be imported.

t |d) Whether the scrap generated in the process is being reused or not. If not the technical justification
[ for its non-usc may be furnished. If the serap is being sold, the sale valuc/commercial value may be
= — e
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indicated.

) Malerial balance indicating calculative statement of the requirement of each of item for
manufacture of cach of export product

1) Percentage net content of Polyester Fabric in ixport
h) GSM of Polyester Fabric
i) Pecreentage of wastage claimed

i} Details of indigenous imput

Case No.:30/9/87- Party Name: CHIRAG !Mccl No/Date: 12/87- Status:

ALC12019 ENTERPRISE ALC1/2019 Approved
20.11.2019

HQ File RLA File II.,ic.No/Dalcz_zd 10042840

:01/87/050/00309/AM20/ :24/24/040/00007/AM20/ 122.08.2019

Decision : The commitice considered the case as per agenda and decided to ratify the

64 llicensc as under':-
EXPORT I'TEM QUANITY IMPORT I'TEM QUANITY
ACRYLIC PLASTIC , -
REGRIND - 20000K g | AERYLIC PLASTIC | 50100k
STRIPS
RA may také conscquential action as per Policy / Proccdures
[ [Case No.31/9/87- © Party Name: CHIRAG Mect No/Daic: 12/87- Status:
ALCI1/2019 ENTERPRISE ALC1/2019 Approved
20.11.2019
i}-IQ File . RIA File Lic.No/Date:241004284 1
I:O 1/87/050/003 10/AM20/ :2424/040/0001 4/AM20/ 22.08.2019

Decision : The committee considered the casc as per agenda and decided to ratify Lhe

65 llicense as under :-
EXPORT ITEM QUANITY IMPORT FTIEM QUANITY
ACRYLIC PLASTIC s
REGRIND 100000K 2 A.C.:RYHC PLASTIC 102000K g
STRIPS
RA may lake‘conscqucntial action as per Policy / Procedures
[ [case No.:32/9/87- Party Namec: NAVRATAN ‘Mcct NofDate: 12/87- Status:
ALC1/2019 1 SPECIALTY CHEMICALS :AI..C]/?.O]Q Deferred
LLP [20.11.2019
HQ File RI.A File Lic.No/Matc:0810146033
:01/87/050/0031 1/AM20/ :08/24/040/00085/AM20/ 22.08.2019
66 IDecision : The Committee considered the casc as per agenda and decided issue deficiency letier

to the authorization holder for submission of the following information and deferred the casc:-
a) GSM of import item at S.No.3

b) Pereentage of wastage claimed
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Casc No.:33/9/87- Party Name: GENAU Mcet No/Datce:12/87- Status:

ALC12019 MANUFACTURING ALC1/2019 Approved
COMPANY LLP 120.11.20i9 '

HQ File RLA File - Lic.No/Date:0510411615

:01/87/050/00312/AM20/

:05/23/040/001 76/AM20/

23.08.2019

Decision :

The commitice considered the case as per agenda and decided to ratify the

license as under :-
EXPORT I'TEM QUANITY IMPORT ITEM QUANITY
b} . s V '\l’ s ‘
};8:\\’11 Al (';V\BE) POLY VINYL BUTYRAL
GRANUI I;S/PI'-‘I LETS 257000Kg | (PVB) FILM QFF 202140Kg
I CUTS/TRIMS
RA may take consequential action as per Policy / Procedurces

68

Casc No.:34/9/87- Party Name: MINDA TG Mcet NofDatc: 1 2/87- Status:

ALC1/2019 RUBBER PRIVATIE ALCH2019 Deferred
LIMITED 20.11.2019

HQ File RIA File Lic.No/Datc:0510411616

:01/87/050/00313/AM20/ :05/24/040/00301/AM20/ 23.08.2019

Decision

cxamination of the casc by DPHT

: The committee considered the casc as per agenda and decided to defer the matter for

69

Case No.:38/9/87- Party Name: NITREX Meet No/Date: 12/87- Status:

ALCI1/2019 CHEMICALS INDIA ALCL/2019 Deferred
LIMITER 20.i1.2019

HQ File Ri.A File Lic.No/Date:5210043160

:01/87/050/003 | Z/AM20/ :52/24/040/00028/AM20/ |27.08.2019 i

Decision :

The commitice considered the case as per apenda and noted that a letier was issucd to
the firm for providing the hard copy of the application as per  as per para 6 of Policy Circular
N0.23/2015-20 dated 15.05.2019 However, firm has not provided the hard copy of the application

‘Therefore, committec decided that a final reminder to firm in this regard may be issued and deferred

70

the casc.

Casc No.:39/9/87- Party Name: NITREX [Mcet No/Date:12/87- [Status:

ALC1/2019 ' CHEMICALS INDIA ALC1/2019 Deferred
LIMITED 20.11.2019

HQ Fiie RILA File Lic.No/Datc:5210043163

01/87/050/00318/AM20/  |:52/24/040/00029/AM20/  |28.08.2019

Decision

: The committec considered the case as per agenda and noted that a letter was issucd to

the firm for providing the hard copy of the application as per as per para 6 of Policy Circular!
N0.23/2015-20 dated 15.05.2019 However, firm has not  provided the hard copy of the app!icalioni
Therefore, commitice decided that a final reminder to firm in this regard may be issucd and deferred
the casc,

71

Casc No.:1/12/87- Party Name: RELTANCE Mcet No/Mate:12/87- Status:

ALCI2019 ' INDUSTRIES LIMITEED ALCH2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Matc:0310832226

:01/87/050/00400/AM20/ :03/95/040/00575/AM20/ 15.10.2019

Decision @ The commitice considered the case as per agenda and decided to defer the matter
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:01/87/050/00401/AM20/

:03/94/040/00551/AM20/

15.10.2019

ICase No.:2/12/87- “[Party Name: GUARNIFLON i\flcu\'o/l)dtc 12/87- IStatus:

ALC1/2019 INDIA PVT.LTD. IALCI/2019 Approved
|20 112019

HQ File RLA File Lic.No/Datc:03 10832228

-

Decision : Based on the examination of the case of firm by Technical Expert (Consuitant {SK})
in File No. 01/87/050/00287/AM20, the Committee decided to ratify the license as under:-
72
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
39209949 PTFE SKIVED OR S
MOLDED SHEETS, 39209999 ?OLY H: ].‘I,{.A S
PTFE SKIVED TAPE OR FLUORO ETHYLENE
T ) ) 49019.610Kg | (PTFLE) POWDER- 34,920.324Kg
TIL-M (IMPORTED)
POLY  TETRA  FLUORO Rl/\W \/i/\';'FRIAI
ETHYLENE PRODUCTS MAET ) i
P RA may take eonscquential action as per Puli?y / !’f()ccfl?r?i E—
" [Case No.:4/12/87- Party Name: ALLIANCE  {Mect No/Date:12/87-  [Status: |
ALC1/2019 POLYSACKS PVT, LTD. ALCI2019 Deferred |
120.11.2019 '
73 [HQ Fitc RIA File Lic.No/Datc: 1310049421 |
01/87/050/00403/AM20/ :13/24/040/001 67/ AM20/ !15. 102019

cxamination of the case by TEC{SK}

DLLlSl(m : The committee considered the casc as per agenda and decided te defer the matter for

|

}

Case No.:3/12/87- Party Namc: MULTIBASE [Mcet No/Date:12/87- Status:
ALC1/2019 INDIA LIMITED !ALC]/Z(}IS? Deferred
120.11.2019

174 [HQ File
| 1:01/87/050/00402/AM20/

:03/95/040/0071 1/AM20/

M[RLA File

{I.ic.No/Datczoss 10832241

{16.10.2019

{ . -
|])Lusmn :

“lcase No.:5/12/87-

Meet No/Date: 12/87-

The committee considered the case as per agenda and decided 1o defer the matler for
| ]cxammallon of the casc by TH C{SK}

Ii’aﬂy Name: RAPID ‘Status:
ALC1/2019 ENGINEERING COMPANY ALCi/2019 'Deferred
PRIVATE LIMITED 20.11.2019 l
1Q File RLA File Lic.No/Datc:0510412159 |
75 L0 1/8T/050/00404/AM20/  |:05/24/040/00393/AM20/  117.10.2019 |

Decision @ The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therclore, committee decided to obtain the same from firm
Therefore, commiltee decided to obtain the same from firm as per para 6 of Policy Circular
N0.23/2015-20 dated 15.05.2015

0]/87/050/00405/AM20/

03/95/040/0072?//\M20/’

DLUSl()I]

[18.10.2019

s |

Ihc committee considered the case as per agenda and dcudcd lo dcfcr thc matter

I Case No.:6/12/87- Party Name; RELIANCE |Mcct No/Date:12/87- Status:
ALC1/2019 INDUSTRIES LIMITED iALCl:’20]9 Deferred
120.11.2019 5
76 14Q File o RIAFile  'LicNo/Date:0310832333 ] '



[ [case No.7n12187- Party Name: RELIANCE  [Mcet No/Datc:12/87- Status:
ALC1/2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
20.11.2019
THQ Filc RLA File 1.ic. No/Date:03 10832335
01/87/050/00406/AM20/  [:03/95/040/00725/AM20/  |18.10.2019

|DLlel(ln : The comubitice considered the ¢ase as per agenda and decided to defer the matter

78

Casc No.:8/12/87- Party Name: MOTHIERSON [Mcet NofDate:12/87- Status:

ALCL1/2019 SUMI SYSTEMS LIMITED [ALC1/2019 Deferred
' 20.11.2019

HQ File RLA File Lic.No/Datc:0510412180

:01/87/050/00407/ AM20/ :05/24/040/00405/AM20/ 18.10.2019

Decision

cxamination of the case by DPIT

The committee considered the case as per agenda and decided to defer the matter for

79

Case No.:9/12/87- Party Name: SHY AMALI iMcet No/Datc: 12/87- Status:

ALC1/2019 LEXPORT, ALC1/2019 Deferred
20.11.2019

HQ File RiLA File Lic.No/Datc:0410166176

:01/87/050/00408/AM20/ :04/24/040/001 17/ AM20O/ 18.10.2019

Decision :

The commitiee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from {irm as per

t

para 6 of Policy Circular No.23/2015-20 daicd 15.05.2019 B
[ Casc No.:10/12/87- Party Name: INDICA Mect No/Date:12/87- Status:
ALCi1/2019 CONVEYORS LIMITED ALCL1/2019 Deferred
20.11.2019
20 HQ File RILA Filc Lic.No/Datc:3010104856 )
:01 /87/050/00409//\\/120/ :30/24/040/0007HAM20/ 21.10.2019

Decision : The commitice considered the casc as per agenda and noted that the Hard Copy of the
application has not been reecived. Therefore, committee decided to obtain the same from {irm as per
para 6 of Policy Circular No.23/2015-20 daied 15.05.2019

8

Case No.:11/12/87- Party Name: GENAU Mecct NofDate: 12/87- Status:

ALC1/2019 MANUFACTURING ALCI2019 Deferred
COMPANY LLP 20.11.2019

HQ File RLA File Lic.No/Datc:0510412207

:01/87/050/004 1 0/AM20/ :05/23/040/0028 L/ AM20/ 21.10.2019

Decision @ The conimittee considered the case as per agenda and noted that the Hard Copy of the,

application has not been reecived. Therefore, commitice decided to abtain the same from firm as per!
para 6 of Policy Circular N0.23/2015-20 dated 15.05.2019

82

Case No.:12/12/87- . Party Name: QRSON Mecet No/Date:12/87- Status:

ALCI1/2019 CHEMICALS ALCI1/2019 Deferred
20.11.2019

HQ File , RLA Filc Lic.No/Date:0310832348

:01/87/050/004 1 1/AM20/ :03/95/040/00706/AM20/ [22.10.2019

Decision ; The commitice considered the case as per agenda and noted that the Hard Copy of the

application has not been received. Therefore, committee decided to obtain the same from firm as per
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[ Ipara 6 of Policy Circﬁ[ar No0.23/2015-20 dated 15.05.2019.

Case No.:13/12/87-
ALC1/2019 .

Party Namc: MALAYA
RUB-TECH INDUSTRIES

Mceet NofDate:12/87-
ALCI2019
20.11.2019

Status:
Deferred

:01/87/050/00413/AM20/

:03/95/040/00704/AM20/

HQ File , RLA File Lic.No/Datc: 1010060309

83 1.01/87/050/0041 2/AM20/ :10/24/040/00060/AM20/ 22.102019
Decision : The commitice considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided 1o oblain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019.

B Case No.:14/12/87- Party Name: RELIANCE Mectl No/Date: 1 2/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred

200i1.20019
84 HQ File RI.A File Lic.No/Datc:0310832360 |

22.10.2019

ﬁ)ccisi()n * The committee considered the casc as per agenda and decided to defer the matter

85

:01/87/050/004 14/AM'201'

:03/95/040/00705/AM20/

Case No.:15/12/87- Party Name: RELIANCIE Meet No/Datc: 12/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCI2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Mate:0310832361

22.10.2019

Il)ccisi(m : The committee considered the casc as per agenda and decided to defer the matter

:01/87/050/00415/AM20/

:03/94/040/00580/AM20/

[Case No.:16/12/87- Party Namc: JESONS [Mcct No/Datc:12/87-  [Status: |
ALC1/2019 INDUSTRIES L'TD. IALC1/2019 Approved
| 120.11.22019

HO lile RLA File ic.No/Maic:0310832378

23.10.2019

X

Decision : The committee considered the case as per agenda and decided to ratify the

86 |licensc as under:-
EXPORT ITEM QUANITY IMPORT ITEM QUANITY
ACRYLIC WATER BASED
ADHESIVE - -
(TOTAL SOLID CONTENT 138000Kg | BUTYL ACRYLATE 74106Kg
55%)
METHACRYLIC ACID. 1490.400Kg
RA may take consequential action as per Policy / Procedures
[ [Case No.:17/12/87- Party Name: ELASTOMER  [Mcet No/Date:12/87- Status:
ALC1/2019 INDIA ALC1/2019 Deferred
MIFG.CO.(PROP.ATUL ] 20.11.2019
SHAH)
87 [HQ File RLA File Lic.NofMate: 3110067579
:01/87/050/00416/AM 20/ 31/83/040/00097/AM20/ 23.10.2019 :

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the i
application has not been reecived. Therefore, commitice decided to obiain the same from firm as per
para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
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88

:01/87/050/0041 7/!\\420/

:08/24/040/00232/AMZ0/

Casc No.:18/12/87- Party Name: CREST Meet NofDaie: 12/87- Status:

ALC1/2019 ‘ COMPOSITES & ALCI/2019 Deferred
PLASTICS PVT. LTD, 20.11.2019

HQ File RELA File Lic.No/Matc:0810146433

24102019

Decision :

The comniiticc considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firnm
Therefore, committce decided to obtain the same {rom firm as per para 6 of Policy Circular
N0.23/2015-20 dated 15. 05 2019

89

:01/87/050/004 1 SIAVIZOI

:03/95/040/00672/AM20/

Case No.:19/12/87- Party Name: RELIANCE Mect No/Date:12/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
20.11.2019

HQ File RIA File Lic.No/Date:0310832441

24102019

Decision

The commmcc considered the case as per agenda and decided to defer the matter

2

[ [Case No.:20/12/87- Parly Name: RELIANCE iMcct Noflatc: 12/87- Status:
ALC1/2019 INDUSTRIES LIMITED  'ALC1/2019 Deferred
: - 20.11.2019
90 (10 File RIA File [ ic.No/Date:03 10832442
[01/87/050/00419/AM20/  |03/95/040/00671/AM20/  [24.10.2019

|DL‘CISI(m : The commitiee considered the case as per agenda and decided to defer the matter

91

:01/87/050/00420/AM20/

:03/95/040/00638/AM20/

Case No.:21/12/87- . [Party Name: RELIANCE Meet No/Date: 1 2/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCI2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Datc:0310832443

24.10.2019

[])CCision : The committee considered the case as per agenda and decided to defer the matter

92

:01/87/050/0042 1/AM20/

:03/94/040/0058 1 /AM20/

25.10.201¢9

Casc No.:22/12/87- Party Namc: GRINDWELL ~ {Mcct No/Date: 12/87- Statos: |

ALC1/2019 NORTON LD (ALCI/2019 Deferred
120.11.2019

HQ File RLA File LLic.No/Datc-03 10832447

Decision :

‘The committee considered the casc as per agenda and noied that the Hard Copy of the
application has not beer reccived. Therefore, commitice deeided to obtain the same from firm as per
para & of Policy Circular No.23/2015-20 dated 15.05.2019

93

:01/87/050/00422/AM20/

:03/94/040/00593/AM20/

Case No.:23/12/87- Party Name: GUARNIFLON {Mcet NofDatc:12/87- Status:

ALC1/2019 INDIA PVT.LTD. ALCI1/2019 Deferred
20.11.2019

HQ File RLA File Lic.NofDaic:03 10832484

25.10.2019

Decision ;

The committee considered the casc as per agenda and decided fo defer the matter for
examination of the casc by DPIIT

[p4 [Case No.:24/12/87-

Party Name: RELIANCE
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ALCI1/2019 ' INDUSTRIES LIMITED ALC1/2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Patc:0310832500

:01/87/050/00423/AM20/ :03/95/040/00650/AM20/ 30.10.2019

Decision : The commitice considered the easc as per agenda and decided to defer the matter

95

Casc No.:25/12/87- Party Name: JESONS Mcet NofDate: 12/87- Status;

ALCI1/2019 INDUSTRIES LTD. IALC1/2019 Approved
7 20.11.2019

HQ File RILA File Lic.NofMatc:0310832502

:01/87/050/00424/AM20/ :03/94/040/00590/AM20/ 30.10.2019

Decision : The commitice considered the casc as per agenda and decided to ratify the

license as under:-

EXPORT ITEM

QUANITY IMPORT I'TEM QUANITY
STYRENE AND ACRYLATE
COPOLYMER EMULSION —
(50+/-1% SOLID CONTENT) 250000Kg | STYRENE 56125Kg
BUTYL ACRYLATE 54825Kge
) METHACRYLIC ACID 3000Kp
RA may take consequential action as per Policy / Procedures

86

Case N0.:26/12/87-

Party Name: RELIANCE

[;{(c;:.i‘ﬁ‘oll)atc: 12/87- Status:

ALLCI1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
[20.11.2019

HQ File RLA File Lic.No/Maic:0310832513

:01/87/050/00425/AM20/ :03/95/040/01078/AM19/ 30.10.2019

Decision : The committee considered the case as per agenda and decided to defer the matter

Casc No.:27/12/87- Party Name: RELIANCE Mect No/Dawe:12/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCIH2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Matc:0310832514

:01/87/050/00426/AM20/ :03/95/040/0]343!/\1\/‘1 19/ 30.10.2019

Decision : The commitiee considered the case as per agenda and decided to defer the matter

08

99

Case No..28/12/87- - Party Name: RELIANCE,  |Mcct NofDatc: 12/87-  [Status:

ALC1/2019 INDUSTRIES LIMITED  |ALC1/2019 Deferred
20.11.2019

HQ File RLA Filc Iic.No/Datc-0310832515

:01/87/050/00427/AM20/  |:03/95/040/012S9/AMI%  [30.10.2019

Decision : The committce conqldcrcd the case as per agenda and decided to defer the matter

[Casc No.:29/12/87- Party Name: RELIANCE Mect No/Date: 12/87- Status:

ALC1/2019 INDUSTFRIES LIMITED ALC1/2019 Deferred
20.11.2019

HQ File RLA File Lic.No/Date:0310832516

:01/87/050/00428/AM20/ :03/95/040/01293/AM 1Y 10.10.2019
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I |l)ccisi0n : The éominitlcc considered the casc as per agenda and decided to defer the matter

Case No.:30/12/87-
ALC1/2019

Party Name: RELIANCE
INDUSTRIES LIMITED

Mcct NofDate:12/87- Status:
ALLC1/2019 Deferred
20.11.2019

100 fi1q File
01/87/050/00429/AM20/

RILA File
:03/95/040/00740/AM20/

Lic.No/MDatc:0310832519 1
30.10.2019

Decision ! The commitice considered the casc as per agenda and decided to defer the maiter

Case No.:31/12/87-- IParty Name: RELIANCE Meet No/Date:12/87- Status:
ALCH2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
20.11.2019 |
101 150 File RIA File 1ic.No/Datc:0310832520
01/87/050/00430/AM20/  |:03/95/040/00744/AM20/  [30.10.2019

Decision : The commitice considered the case as per agenda and decided to defer the matter

Casc No.:32/12/87- Party Name: RELIANCE Meet No/Datc: 12/87- Status:
AYC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
20.11.2019
102 [3Q File . RLA File Lic.No/Date:0310832522
:01/87/050/0043 1/AM20/ :03/95/040/0063 1/AM20/ 30.10.2019

[Dccision : Thé committee considered the casc as per agenda and decided to defer the matter

Casc No.:33/12/87- Party Name: RELIANCE Mceet No/Date: 12/87- ‘Status:
ALC1/2019 INDUSTRIES LIMITED  [ALCH/2019 Deferred
20.11.2019
M3 [11Q Fite | RLA Filc Lic.No/Datc:03 10832523
01/87/050/00432/AM20/ | :03/95/040/00632/AM20/  [30.10.2019

|l)ccisi(m : The commiltee considered the case as per agenda and decided to defer the mauer

[ [Casc No.:35/12/87-:

Party Name: RELIANCE

- Mgcl NofDatc:12/87- Status:

i04 <HQ Filc

ALC1/2019 INDUSTRILES LIMITED ALCH2019 Deferred
20.11.2019
RLA Filc Lic.No/Datc:03 10832524
:01/87/050/00434/AM20/ :03/95/040/00735/AM20/ 30.10.2019

Il)ccision : The committee considered the case as per agenda and decided to defer the matter

Case No.:36/12/87- Party Name: RELIANCE Mecl No/Date:12/87- Status:
ALC1/2019 INDUSTRIES LIMITED ALC1/2019 Deferred
20.11.2019
105 HQ File RLA File Lic.NofDatc:0310832527
:01/87/050/00435/AM20/ :03/95/040/00643/AM20/ 30.10.2019

[l)ccision ¢ The commitice considered the casc as per agenda and decided 10 defer the matter

Case No.:34/12/87-
106 [ALC1/2019

Party Name: MANALI
PETROCHEMICALS
LIMITED

Mcet NofDate:12/87- Status:
ALCL/2019 Deferred
20.11.2019
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HQ File T [RLA File ' Lic.No/Date:0410166230
01/B7/050/00433/AM20/  |04/24/040/00142/aM 17/ [31.10.2019

Decision : The committec considered the casc as per agenda and noted that the Hard Copy of the
application has not been reccived. Therefore, committee decided to obtain the same {rom firm as
per para 6 of Policy Circ;uiar N0.23/2015-20 dated 15.05.2019

107

Casc No.:37/12/87- Party Name: RELIANCE Mcet NofDate:12/87- Status:

ALC1/2019 ‘ INDUSTRIES LIMITED ALCL/2019 Deferred
. - |20.11.2019

HQ File ‘ RLA Tile Lic.No/Matc:0310832534

:01/87/050/00436/A MQQI :03/95/040/00745/AM20/ 31.10.2019

Deeision : The commitice considered the casc as per agenda and decided to defer the matter

108

Casc No.:38/12/87- Party Name: CLEENA Meet No/Date:12/87- Status:

ALC1/2019 INDUSTRIES PRIVATI ALCL/2019 Deferred
LIMITED 20.11.2019

HQ File RLA Filc Lic.No/Date:05104123 14 I

:01/87/050/00437/AM20/ :05/23/040/00298/AM20/ 31.10.2019 ' t

Decision : The commitice considered the case as per agenda and decided fo defer the matter for
cxamination of the case by TEC{SK}

109

Case No0.:39/12/87- .[Party Name: RELIANCE Mect No/Datc: 1 2/87- Status:

ALCH2Z019 INDUSTRIES LIMITED ALCL/2019 IDeferred
20.11.2019 |

HQ File ' RLA File Tlic.No/Datc:0310832536

:01/87/050/00438/AM20/ :03/95/040/00698/AM20/ 31.10.2019

Decision : The committee considered the casc as per agenda and decided to defer the matter

110

Case No.:40/12/87- Parly Namc: Mecct No/Date:12/87-  [Status:

ALCH2019 INTERNATIONAL ALCI/2019 Deferred
‘ CONVEYORS LIMITED  §20.11.2019 !

HQ File RLA File Lic.No/ate:0310832538

:01/87/050/00439/AM20/  |:03/94/040/00595/AM20/  [31.10.2019

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore. committee decided to obtain the same frem firm as
per para 6 of Policy Circular No.23/2015-20 daicd 15.05.2019

— — e e Gt et ottt e ]

H

Case No.:41/12/87- Party Name: RELICAB Meet No/Date:12/87- Status:
ALC1/2019 ~ |CABLE ALC1/2019 Deferred
MANUFACTURING 20.11.2019
LIMITED
HQ File . |RLA File Lic.No/Mate:0310832552 |
:01/87/050/00440/AM20/ :03/95/040/0075 1 /AM20/ 01.11.2019 i

Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not'been reccived. Therefore, committee decided 1o obtain the same from firm
‘Thercfore, committee decided 10 obtain the same from firm as per para 6 of Policy Circular

N0.23/2015-20 datcd 15.05.2019

- B I
['2 [Case No.:45/12/87- [Party Name: NITREX Mect No/Datc:12/87-  IStatus: |
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ALC1/2019 CHEMICALS INDIA ALC1/2019 Deferred
LIMITED 20.11.2019

HQ Filc RIL.A File Lic.No/Datc:5210043221

:01/87/050/00444/AM20/ :52/24/040/00038/AM20/ 04.11.2019

Degision :

The committec considered the casc as per agenda and noted that the Hard Copy of the !
application has not been reccived. Therefore, committee decided to obtain the same from firm as

113

per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

Case No.:46/12/87- Party Name: NITREX Mcet No/Date:12/87- Status:

ALC1/2019 CHEMICALS INDIA ALC1/2019 Deferred
LIMITED 20.11.2019

HQ File RLA File Lic.No/Datc:5210043222

:01/87/050/00445/AM20/  |:52/24/040/00037/AM20/ 04.11.2019

Decision

: The committec considered the casc as per apenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

P14

" [Mect NofDate-12/87-

Case No.:42/12/87- {Party Name: PIONEER Status:

ALC1/2019 POLYLEATHERS ALC1/2019 Deferred
LIMITED 20.11.2019

HQ File ' RLA Tile Lic.No/Datc:05 10412360

01/87/050/00441/AM20/  :05/24/040/0045 1/AM20/  [05.11.2019

l])ccision

¢ The commiltee considered the casc as per agenda and noied that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm as
Ipcr para 6 of Policy Circular No.23/2015-20 daicd 15.05.2019

115

- Case No.:43/12/87- Party Name: EDATHALA  {Mcet No/Date:12/87- Status:
ALC1/2019 POLYMERS PVT.LTD ALCI/2019 Deferred
. 20.11.2019
HQ File RILA File Lic.No/Datc: 1010060318 ;
:01/87/050/00442/AM20/ - 1110/24/040/00067/AM20/ 05.11.2019 i
Becision ; The comnmlcc considered the casc as per agenda and noted that the Hard Copy of the

application has not been received. Therefore, commitice decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

116

Case No.:44/12/87- Party Name: PIONEER Mcet No/Date: 12/87- iStatus:

ALC1/2019 POLYLEATHERS ALCi/2019 Deferred
(LIMITED 20.11.2019 I

HQ File RLA File {Lic.No/Date:0510412374 §

01/87/050/00443/AM20/  |:05/24/040/00453/AM20/  105.11.2019

ll)CCiSi(m : ‘The committce considercd the casc as per agenda and noted that the Hard Copy of the
‘application has not been received. Therefore, commitice decided (o obtain the same from firm as
Ipcr para 6 of Policy Circular No.23/2015-20 dated £5.05.2019

117

Case No.:47/12/87- Party Name: VINY L TUBLES |Mcect No/Date: 12/87- Status:

ALC1/2019 PVT.LTD, ALCE2019 Deferred
20.11.2019

HQ File RLA File [l,im Yo/Date:0510412419

:01/87/050/00446/AM20/  1:05/24/040/00362/AM20/ W07.11.2019 : |
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Decision : The committee considered the casc as per agenda and notcd that the Hard Copy of the
application has not been received. Therefore, commiitee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

118

a

Case No.:48/12/87- Parly Name: MACRO Mcet Noflate:12/87- Status:
ALC1/2(19 POLYMERS P. LTD. ALC12019 Deferred
20.11.2019
HQ File RIA File lic.No/Datc:08 10146520
:01/87/050/00447/AM20/ :08/24/040/00252/AM20/ 08.11.2019
frcid

Decision : The committce considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commiitce decided to obtain the same from firm as
. jper para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

119

Casc No.:49/12/87- Party Name: RELIANCIE Mcct No/Date: | 2/87- Status:

ALC1/2019 INDUSTRIES LIMITED ALCI/2019 Deferred
20.11.2019

HQ File IRLA File Lic.No/Datc:03 10832695

:0H/87/050/00448/AM20/ :03/95/040/00770/AM20/ i1.11.2019

[l)ecision : The committee considered the case as per agenda and decided to defer the matter

120

Case No.:50/12/87- Party Namc: MACRO Meet No/Date: 12/87- Status:

ALC1/2019 POLYMERS P. LTD. ALC1/2019 Deferred
20.11.2019

HQ File - RLA File Lic.NoMaic:0810146529]

:01/87/050/00449/AN20/  [:08/24/040/00210/AM1I8/  {11.11.20i9

Decision : The corimittee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided lo abtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019

-

ICase No.:51/12/87-

Party Name: MACRO

IK!!?:EI N;)fliai‘cl2l87- ) V-ESla.lusi:

ALC1/2019 POLYMERS P. 'TD. ALCIL/2019 '‘Deferred
20.11.2019 1
HQ File RLA File T.ic.No/Date: 0810146530
12l :01/87/050/00450/AM20/ :08/24/040/002%4//\1\4 18/ 11.11.2019
Decision : The committee considered the case as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided 1o oblain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
[ [Case No.:52/12/87- Party Name: MACRO Mecet No/Date:12/87-  [Status:
ALCLH2019 POLYMERS P. LTD. ALCI1/2019 Deferred
20.11.2019
HQ File RLA File Lic.No/Datc:081014653 1
122 :01/87/050/0045 1L/AM20/ :08/24/040/00334/AM 18/ 11.11.2019
Decision : The commiitee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, committee decided to obtain the same from firm as
per para 6 of Policy Circular No.23/2015-20 dated 15.05.2019
|73 [Case No.:53112/87- Party Name: ZENTTH Mcct No/Datc:12/87- 'Status: |
ALC1/2019 IINDUSTRIAL RUBBER ALCL2019 ‘Approved |
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[PRODUCTS PVT. LTD

"[20.11.2019 [

HQ File |
01/87/050/00452/AM20/

RiA File*
:03/95/040/00756/AM20/

Lic.No/Date:03 10832706
11.11.2019

iliccnsc as under:-

v : .
iDecision : The commitice considered the casc as per agenda and decided Lo ralify the

EXPORT ITIM QUANITY | IMPORT ITEM QUANITY PER KG
SYNTHETIC™
RUBBER  BASED N
; SYNTHETIC
J 3

COMPOUNDED 100000K8 | piinBER CSM 0.280Kg

SHEETS
SYNTHETIC
RUBBER HALO 0.350
BUTYL
MAGNESIUM
OXIDE 0.0450Kg
CARBON BLACK 0.156Kg
PLASTICIZER :
EASTMAN 168 0.008Ks
ACCELERATORS
CiS 0.012Kg
ANTIOXIDANT - ,
6PPD 0.015Kg
ZINC OXIDE 0.021Kg_
3 I
. A(.:F}I\G . 106 Number for 100000K g
MATERIAL ; el
PLASTIC PALLETS | & Brpor Frodue

Note: 1. There should he a value cap on Antioxidant/Retarder/Accclerator  as per
General Notc for all Export Praduct of I.B. Procedure Vol.ll
2. All the plastic pallels will be exporied back along with the export item. .

RA may take consequential action as per Policy / Procedurces

.

Case No.:54/12/87- Party Name: GLEIP Mecet No/Date: | 2/87- Status:
ALC12019 INDUSTRIES (INDIA) ALC1/20i9 Deferred
PVT. LTD. 20,11.2019 |
HQ File RILA File Lic.No/Matc:0310832734 [
124 [:01/87/050/00453/AM20/ :03/94/040/00521/AM20/ 13.11.2019

Decision : The committee considered the casc as per agenda and noted that the Hard Copy of the
application has not been received. Therefore, commitice decided to obtain the same from firm,
Therefore, committee decided to obtain the same from firm as per para 6 of Policy Circular;
N0.23/20115-20 dated 15.05.2019

[ {Case No.:55/12/87- Parly Name: RELIANCE  [Mect No/Date:12/87-  [Status:
ALC1/2019 INDUSTRIES LIMITED  [ALC1/2019 Deferred
. 20.11.2019 .
125110 File RLA Fil lic. No/Datc:0310832741 |
01/87/050/00454/AM20/  |:03/95/040/0099T/AMIS/  {13.11.2019

Decision : The committee considered the casc as per agenda and decided to defer the matter

Mecting ended with a vote of thanks to the Chair.
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